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SHRI B.S,V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE CUM-ORDER SHEBT OF THE HEAzuNG OF MUMBAI BENCH OF THE
NATIONAL COMPANY I-AW TRIBUNAL ON 15,11.2017

NAME OFTHE PARTIES: M/s. Kumaka Industries Ltd

SECTION OF THE COMPANIES ACT: 391 to 394 of the Companies Act 1956
and 230 to 232 ol ltle Companies Act 2013.
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ORDER

CSP No. 190/230-232/NCLT,&{B/MAH/2017

On the admission sought by the Petitioner's Counsel in the CSP 190/2012

since already objections pending from some of ttre investors of this company and

also for having RoC sought time to file objections in respect to the scheme moved

before this Bench, list this matter on 05.12.2017 directing both sides to Place their

submissions.

In the mearwhile, the RoC side is at liberty to file rePo /objectiont by

supplying copy to the Petitioner before next date of hearing.
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